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(c) Yes. The number 10 far IIBlect

ed is short of _ the required number 
of 30 for this cate1ory by 3. 

Cd) All necessary steps have al
ready been taken and the staffing of 
the expanded organisation is expect
ed to be completed by the end of this 
month. 

NAGPUR•NAGBHIR ·RAILWAY LINE 

838. Slirl Jasanl: Will the Minister 
of Ballways be pleased to st.ate: 

(a) whether a survev for ,the. con
version of present Na1pur-Na1bhlr 
Railway line from narrow IIBUfe to 
Broad eauge was made with a view 
to connect this line with Bhalram
carh, Jatdalpur-Vlzagapatnam route 
to tap BaliaClla Iron-ores; 

(b) if so. when the survey was car
Tied out; and 

(c) whether there is any proposal 
for the construction of this rallwaY 
Une In the near future? 

TIie Deputy Mbafs&er of Rafi. 
W&J'A &Dd Transport (Slll'f AJacsaa): 
(a) Yes. 

(b) In I 945--48. 

(c) No. 

EMPLOYEES' PROVIDENT FUNDS ACT 

639. Shri Tawr Chatt«Jea: WIii 
the 114iniat1!r of Laboar be pleaaed to 
.tate: 

(a) whether it Is a fact that the 
Indian Jute Milla Association bas ap
plied to Government for exemption of 
'their member mills from the provi
sions elf the 11:nn,loyees' Provident 
Funds Act 11152; 

(b) If so, what is exactly the pro
posal of the Indian .Ju� Mills Aasocla
.tlon and whether Government have 
taken any decision on It; 

(c) whether Government have also 
nceived any representation from the 
Benpl Chatkal Mazdoar Union on this 
�tlon; and 

·(I'!) If 10, wbat action Government 
bave taken on It! 

Tr.. Mtaiater of Lallom (Sllrt V. V. 
Girl): (a) Yes. 

(b) The i,ropoaal of · the Indian 
.Jute Mlllt Association 1a that mace 
the memben of the Auoclation have 
modified and are prepared t o  mod}fy 
!unher. If required, their provident 
6md scbemea in 11CCordance with Ute 

,employees' Provident F'w:lcu Sclleme. 
1952, they should be exempted from 
the scope of the Employees' Provi
dent Funds Act. 19�2. The appllca
tions for exemption are under 
examination In consultation with the 
Reelonal Provident ·Fuod Commilt
aloners, the State Governments aud 
the Labour Unions. Pending cilapOMI 
of applications for exemption, re
laxation orders from the provlaiona 
of the Scheme have already been 
issued to the Jute Mills (which applied 
for exemption on or before 31st Octo
ber, 1952) by the Central Provident 
Fund Commissioner in exercise of . 
powers ve8ted In him under para
eraph 79 of the Employees' Provident 
Fund Scheme. 

(c) and (d). The Bengal Chatkal 
Mazdoor Union have objected to the 
claim of the Indian Jute Mills Asso
ciation for exemption bein11 granted 
to their member mills from the pro
visions of the Act. pacticularly on the 
ground that the adminl•auve 
marhinery of the Funds should not 
vest with the manaeements but 
should be tran><ferred to the appro
priate authority under the Act. Thi8 
ls at present under the consfderatl
of Government. 

Podu CULTIVATION 

6'0. Shrl Supaaa: Will the MlnJ.t.. 
ter of FOOd aad AntcaHare be pleaNCI 
to state: 

(a) whether Dr. J. D. N. Veraluya. 
the representative of the U .N .E.S.C.O • 
visited Orissa In the month of Septem
ber, 1952 to study the stepe taken by 
the Government of Orlasa in re1ant to 
Podu cultivation; 

(b) If so. whether he bu conferred 
with the Government of Onlaa; and 

(c) what are his lm11ressions about 
Podu cultivation In Orlssa? 

Tbe Mlalater ot Food lad Al'rlnd
hlre (Shrt IUdwa.l): (a) Ye1. 

(b) Yes. 
(c) The Orlua Government report 

that be bu made 1ome 1eneral •UC
pation about the problem of J>OC111 
cultivation. 

ALL-INDIA SEAFARIRI' FEDERATIOK 
MI. Pref. D. C. Sllanu: Will tlle 

Minister of � be pleued to 
,tate: 

(1) whettler I deputation of the All 
IDdla · l!Jeafllrers Federation bu ma 
the MIDlater of  Transport; and 

(b) If 10, what proposall the d� 
tatloniats have put before him? 




